IN THE SUPREME COURT OF | NDI A
ClVIL ORIG NAL JURI SDI CTI ON

TRANSFER PETITION (C) NO 27 COF 2009

MRS. BHARTI KEYUL JOSHH L.
VERSUS

MR KEYUL SHARADBHAI JosH L.

ORDER

Having heard the |earned counsel for the respective
parties and considering the grounds set out in the transfer
petitioner we allow the sane.

Let the Divorce Petition No. A-1587 of 2008 titled
M. Keyul Sharadbhai Joshi v. Snt. Bharti Keyul Joshi
pending in the Fam|ly Court at Bandra be transferred to the
Fam |y court at Dahod in Cujarat.

Since there is a possibility of the matter being
settled nutually, the parties are also directed to appear
before the Mediation Centre of the Hi gh Court of Cujarat at
Ahmedabad on 15.09.2009 at 11:00a.m to explore the
possibility of settlenent. The report of the Mediation is

to be sent to the Famly Court at Dahod, Cujarat.

[ CYRI AC JOSEPH]
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